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been served on (i) The Central Govemment through the Regional Director,

Westem Region; (ii) The Registrar of Companies; and (iii) the concemed

Income Tax Authority.

At least t0 clear days before the date of hearing of the Petition, thc

P€titioner Company to publish notice of the date of hea.ing of the Petition

in two newspapers, viz, in Indian Express (Pune edition) in English

language and in Loksatta (Pune edition) in Mamthi language, as per Rule

16 of the Companies (Compromises, Arrangements and Amalgamations)

Rules,20l6.

The Petitioner Company to file affidavit confirming publication of the

advertisement 3 days before the next date ofhearing.

R-S.V. Prek sh Kumer
Member (Judiciel)
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V. Nallasenapathy
Member (Tcchnicel)
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